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IN THE CENTRAL ADMINISTRATIVE TRIBIMAL, JAIPJR RENCH, JAIPUR.
* k *

Date of Decision: 27.1.95.

0A 585 /94

MADAN J . . ~s» APPLICANT .
V/Se. |

MITRY OF INDIA & ORS . e.. RESPOUDENTS .

CORAM:

HOM 'BLE MR, GOFAL RISHNA, MEMBER (J).
HON'BLE MR. N.¥. VERM4a, MEMEER (&) .

For the Applicant eee SHRI AMIL FHANMA.

For the Respondents o —-—

PER HOAI'3LE MR, BOFAL 0 ISHMNL, MEMBER (J).

Applicant Madan J., in this application u/s.lQ of the
Administrat ive Tribunals act, 1925, haz sought a directiocn to the
espondent Mo.4 to allow him to J-ln hiz daty £forthwith in
complianes with the order dzted 7.9.94. It iz also praye? that
the respondents be directed to make the payiwenk of wages to the
applicant which has become due since 1.7.94.
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e have heard the learned h)un~el for the apprlizant. The
is -
applicant 's case is that he ‘serving as'a'}‘:a1 Safaivala at Railway
Station Fotyz 3nd he has beaen in cervice since 7.7.77. On 18.1.94,
he was given a warning frofm the office of respondent Nolb5 dus to
mertain irregularcities anl on the ééﬁé daté the respondent o .4
had issued an order of suaspension to him. Therzafter, he
reprezented to the APO(T) and madé a2 request for being taken on
Auty 35 n> major penalty was under contemplation. The learned
counsel for'the applicant, inztead of pressing this applizatinn on
herits, intends to make a representation €9 the concerned
anthorities in regard to his griszvance.
3. In view of these circumstances, we Jdirzot ths respondents
to consider the applicant's repr=se tftion! if the samz is maie
within 15 days of thieg order. The respondents shall dispose of
the applicant 's representation through & speaking oSrier within a

period of one month from the date of its receipt. This 0a stands

dlSyos~d of azcordingly.
( N.I%. VERMA ) { GOPAL IRISHNA )

mmm (A) , MEMBER (J)




